Central Administrative Tribunal
Principal Bench: New Delhi

OA No.1748/95 0\
New Delhi this the 10th day of May 1996.

Hon'ble Mr A.V. Haridasan, Vice Chalrman (J)
Hon'bie Mr R.K.Ahooja, Member (A)

Smt. Deverder Jit Kaur

Wife of Shri Amrik Singh

E/o 3107/21

Street Ne.3, Ranjlt Nagar

New Delhi. ' ...App’icant

(By Advocate:Sh. S.K.Gupta)
Versus

1. Govt. of NCT Delhi through
Chief Secretary
5, Sham Nath Marg
Delhi. ' ‘

2. Director :
Directorate of Education
014 Secretariat
Delhi. BN .. .Respondents.

(By Advocate: Shri Raj Singh)

O R D E R(Oral)

Shri A.V.Haridasar:, Vice Chairman (J)

The applicant. who ha@ been placed in the panel for the post of
TGT (English) ard was informed by letter dated 21.9.9« that her
name would be sponsored to the Divisional Office for appointment.
woet o Erise
as and when vacan(yr;r“ /1s aggrle\e< by the fact that she has
{t*:l';/" .
not yet beern appointed against 2 Lost. The applicant 1is
remaining unerployed and, therefore, she has fijed this
application praying for a direction to the respondents to appoint.
the applicant to the post of TGT(Engllsk) forthwith and not to
scrap the panel of TGT (Englishj; ir. which the name cf the

applicant is included.

2. The respondents have filed @& reply statement contending that
LN

the notified §acanc;é;hé%:lready been fi1led by appointment ir

V
arcordance with the procedure from the rames uﬁ the pane! and the

b

applicant. standing further down in the panel could mnot be

appointed. They contended that the applicaticn is devoid cof

—




RS

-2- \ O
merits. ?
3. We have perused the pleadings ¢n record and have heazrd learned
counsel cn either side. Shri Raj Singﬁ, learned counsel for the
respondents hés produced for our perusal a merit list prepared
for Lb :fj:?'] for TGT (English} whérein fhe applicant's name

_.'—f')‘
figures at S1.No.25 having obtained 60{marks. The list alsc shows

LN
that 16 persions who obtained ®6Q.marks’ 9 have beer appointed and
the applicant's nare is at S1.No.25. Learned counsel of the
‘respondents states that all the 150 notified 'vacancies of TGT
i 5w
(Englisk) have thus been filled aqg/there is no post uffgﬁrj to
r\
the appllcant. Learned counsel of the applicant states that the
respondents have made appoihtments even beyond the notified
number of vacancies and the list has not been treated as c:losed.
o> et (hm R R

The counsel agfggd that the @pplication may be disposed of with a
direction to the respondents to ‘consicler appointment. of the
applicant in her turn on a post of TGT. (English) if wvacancy
arises before the panel is tr@ated"as closed. Therefore, the
application is disposed of at the adm1851on stage itself with a
Cirection to the r€spondents to corisi der the appointment of the
app11Conf on the post of TGT {English) in her turn in the list if

vacancy arises before the closure of the panel or till initlation

of action for preparation of a fresh panel.

No order: as to costs. 7 ' \ \
| | ‘ /w/ -

: (A.V.Hsridasan)
! Vice Chairman (C)

(R.K.Aho87ja)
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